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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH 

AT HYDERABAD. 

to 

M.A.4o.534/96 in O.A.428/94 

Date: June 28. 1996. 

Between: 

RamaJcrishna Rao. 

C.Q.g.Murthy. 

Vs. 

1The Govt. of India represented 
by Secretary, Ministry of 
Information & Sroadcstinga 
Sastry Bhavan, New Delhi. 

2. Jai Cope-i 

Applicants. 

Respondents. 

Counsel for the Applicants: 	Sri Y.Suryanarayana. 

Counsel for the. Respondents: 	Sri N.R.Devraj, senior 

Standing counsel for respondent 

CORAII: 

HoN'BLE SHRI JUSTICE M.G.CHAUDHARI, Vice-Chairman. 

flON'BLE SHRI H.RAJENDRA PRASAD,Merter (A) 
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M.A.No.r 534 	 Date: June 28,1996. 

ORDER. 

(AS PER FION'BLE SHRI JUSTICE M.G.CHAI.TDHARY,VICE4CHAIRMAN) 

.. 

The applicants seeks leave for inipleading 

him as party in the O.A., on the ground that he is 

interested in the rekiet sougut y  

applicants 	He desires to adopt the same pleadings 

as aad äy the original applicants. The subject 

0 A 
matter of the H., is go to the correctness and 

validity of seniority in Grade II of the Indian Infor-

mation Service and consequential reliefs. The 

applicant is interested in the result of the O.A. 

LC 
He-'.4qes satisfied ta-2cnch that in the interests of 

justice, the applicant 	be impleaded as a res- 

pondènt. 

Both the Applicants in the O.A., are 

present in person. They have no objection in 

to the Vmpleadment of the intervenor. 
V 

Mr. N.R.Devraj,1 learned Standing Counsel 

for Respondent No.1 also has no objection. Hence 

the M.A., is GPãea2et 	The intervenor Applicant 

hereby directed to be impleaded 

4-- 
as Respondent No.4%—. - -- in o.A.428/94. 
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r4*.zqo.534/96 in 	OA.N3.428/94. MA.No.535/96 in 
OA.428/94. 	 OA.428/94. 

Copy to:- 
1.Secretary Ministry of Information & 

Sroacasting. Government of India, 
SaStry Bhavan,New teThi. 

One copy to Sri Y.Suryanatayana.Advocate. 

One cooy to Sri N.R.Devraj ,Senior Standing 
Counsel for respondents. 

One cofl to Library,CAT.Hyd. 

5• One spare Copyl 	- 	- 	- 
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